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App licant 

Responda (5, 

'Allivur,aLa I - or 

Advocate for-1 

Rb-~-0/t c,/Y\ 6-0, ~t T 
~k- 0 .. t ~- 0 A,1-0 

the Applicant: 	K- KcxiV 	00-00 Do-"4 TV41 

the Respondant: 

Notes of theAegistry I 	:I I Ua te Order of the Trib'Unal 

4 11h I S 	~A 

b ,, t Por 
Pet';ViO;) 
N1 P" N, 

Rd/ lio 
Dated..... 

	

1 8.10.01 	List the case on 15,11 alongwith 

im P. 238/2001 for admission. 

Vke-Chai rma n 

bb 
D15.11.01 	List on 6/12/01 to enable the qly, 

Dy. R 	 ~ counsel to obtaila necessary instructions, 

k1 emb er 	 Vice-Chairman 
mb 

	

6.12-011 	 Mr.U.K.Nair, lf' ~Arned counsel 

appearing for the applicant states that 

he does not want to press this applicathn 

and prays for withdrawing the application. 

Prayer ac cepted. The. application 

is dismissed on withdrawal. -No order as 

to costs* 

MeAr ( i 
	 Meml er (A 

bb I 

I 

r 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 

(An application under section 19 of the Central 
Administrative Tribunal Act.1985) 

O .A.No . ..... 	...  of 2001 

B~TWEEN 
I 

Shri Monaranian Roy 
S)jo Late Jitendra Kr.Roy 
R4sident of Railway Qtr.No.92/D 
Central Bate Region, Maligaon, 
66(aahati-11. 

.................. Applicant. 

VERSUS 
I 

I Union of India, 
Represented by the Secretary to the Govt.of India, 
Ministry of Railway, Rail Bhaujan, 
Neu) Delhi-I. 

~~ 2. The General Manager, 
N.F.Railway, Maligaon. 

::3. The Divisional Railway Manager (Personnel) 
N.F.Railway, Lumding. 

ii4.,  The Divisional Electrical Engineer 
N.F.Railway, Lumding. 

The Asstt. Electrical Engineer 
N.F.Railway, Guwahati. 

16*:! The Asstt. Personnel Officer 
N.F.Railway, Guwahati. 

Respondents. 

PARTICULARS OF THE APPLICATION 

11 ~ '! PARTICULARS OF  THE  ORDER _86AII~ST_WHICH  THIS  APPLICATION 

IS MADE: 

This application it directed against the order 

itsued under Memo No.CS/P/Ghy/I dated 12.8.91 issued by th;e 

Asstt.Personnel Officer, N.F.Railway Guwahati. This 

lapplication is also directed against the action of the 

tcl~ 

 I 



_*~ - i  

respondents in not considering the case of the applicant in 

terms of the Judgement and order dated 28.3.95 passed in 

127/92 	by this Hon'ble Tribunal inspite of 	repeated 

.representations made by the present applicant. 

LIMITATION: 

The 	applicant 	declares 	that 	the 	instant 

application has been filed within the limitation period 

prescribed under section 21 of the Central Administrative 

Tribunal Act.1985. 

JURISDICTION:- 

The applicant further declares that the subject 

matter of the case -is within the jurisdiction of the 

Administrative Tribunal. 

FACTS OF THE  CASE: 

4.1. 	That the applicant is a citizen of India and as 

such he is entitled to all the rights, privileges and 

protection guaranteed by the Constitution of India and laws 

framed thereunder. 

4.2. 	That 	the applicant belongs to the lower stratum 

of -the society and because of his poverty he could not 

prosecute his further study after doing matriculation. 

Having come to know about certain vacancies occurred in the 

office of the Asstt.Electrical Engineer, Guwahati, the 

applicant submitted his application for his appointment as 

Khalasi in the said office. The applicant along with his 

said applicati - on furnished all the necessary documents and 

testimonials. The aforesaid news of vacancy came to the 

'~41 

2 



FAW 
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notice of some other candidates and accordingly they have 

lalso submitted their application in the office of Asstt. 

!Electrical Engineer, Guwahati for the post of Khalasi. The 

~ application of the applicant was forwarded by the Asstt. 

lElectrical Engineer to the Divisional Electrical Engineer on 

~ 8.2.90 by a letter bearing No.E/227/1 dated 8.2.90. 

A copy of the said forwarding letter dated 

8.2.90 is annexed herewith and marked as 

Annexure-1. 

	

1 4.3. 	That the Asstt. Electrical E ngineer, Gutjahati 

directed the applicant to report to the office of Divisional 

:Electrical Engineer $  Lumding for appointment as Khalasi and 

as per such direction the applicant reported the officer of 

the Divisional Electrical Engineer (DEE) and fr DM there he 

was appointed as Khalasi in the office of the 

IAsstt.Electrical Engineer, Guwahati. To that effect a memo 

it,.jas issued to the applicant directing him to submit the same 

in the office of Asstt.Electrical Engineer, Guwahati at the 

time of his reporting. Accordingly the applicant, submitted 

the said memo and office order was issued to him wherein it 

has been stated that the applicant has reported office - on 

23.2.90 and he has been working as Khalasi in the pay scale 

of Rs.750--940 against the existing vacancy. 

A copy of the said order - dated 23.2.90 is 

annexed herewith and marked as Annex!,g:_e-2- 

	

4.4. 	That the applicant while working as Khalasi wo -is 

getting a pay scale of Rs.750-940. After such app ointment 

applicant was working sincerely and he was allotted with the 

work of a Messenger. During his service tenure he had to 



11 

,~ attend the office at Lumding also however, to that effect 

,official duly pass was issued to him. 

1
;4.5. 	That 	surprisingly enough the 	Asstt.Personnel 

~ i;Officer issued an order dated 12.8.91 by which the service 

of the applicant was virtually terminated. In fact the 

; ~ Asstt. Personnel Officer (APO) is not the Competent 

.!Authority as such the appointment of the applicant was 

, j approved by the Divisional Electrical Engineer as per the 

,office order No.E/227/1 dated 20.12.90. 

i 	 A copy of the said termination order dated 

12.8.91 is annexed herewith and marked as. 

Annexure-3. 

i 	 14.6. 	That the applicant begs to state that from the 

~ aforesaid impugned order it is clear that the pay bills 

. ~ maintained by one Shri J.N.Khakhlari (O.SHP) electrical 

'under Asstt.Personnel Officer, Buwahati kept the payment 

~ record of the applicant and due to his long absence same 

!could not be located and hence the order of termination has 

~,~ been issued. In fact prior to termination no verification of 

ithe records of the service of the applicant was made. 

i 
:4.7. 	That from the Annexure-3 it is clear that due to 

~ 'non availability of records, the service of the applicant 

iwas terminated. Again it is clear that the official records 

;iof the applicant could not be traced Out as one 

I Mr.J.N.Khakhlari O.S.remained absent from duty for long 

;time. The respondents kept on paying him the salary for more 

, ~ than one year and now for want of records, the service of 

~ the applicant has been terminated. Situated thus the I 



applicant preferred OA No.127/92 before the Hon'ble Central 

Administrative Tribunal, Gut-jahati. The Hon'ble Tribunal was 

pleased to 'dismiss the said OA vide its judgement and order 

dated 28.3.95. 

A copy of the said judgement 	is annexed 

herewith and marked as Annexure-4. 

4.8. 	That the applicant begs to state that the Hon'-ble 

Tribunal while dismissing the OA was pleased to direct the 

respondents to consider the case of the applicant taking 

into consideration the CBI Inquiry. It is pertinent to 

mention here that the respondents requested the CBI to 

investigate into the some cases wherein the respondents had 

doubts. Pursuant to the said requests, the CBI authority 

charge-sheeted some of the Khalasis on 31.12.93 and basing 

on this a special case No.13(e)/97 has been registered 

before the Hon'ble Special Judge Assam Linder Section 120 

B; 420 ;-468 ; 471 IPC and under section 13(l)(d) read with 

section 13(2) of the Prevention of Corruption Act. 

A copy of the said Charge"Sheet is annexed 

herewith and marked as Annexure-5. 

4.9. 	'That the applicant begs to state that,in the said 

case his name was not there nor he has been summoned as an 

witness. The Hon'ble Special Judge vide its order dated 

5.8.98 has held that some of the accused are not guilty of 

the charges. 

The applicant craves leave of the Hon'ble Tribunal 

to produce the copy of the said order dated 5.8.98 at the 

time of hearing 'of the case. 

5 
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4.10. 	That 	the applicant begs to state that 	the 

respondents took a plea of fraudulent appointment in case of 

applicant and accordingly submission was made by the 

respondents in OA No.127/92. However, the Hon'ble Tribunal 

in absent of any such documentary evidence remanded back the 

matter to the Railway Authority to take appropriate steps 

taking in to consideration the CBI Inquiry.*It is pertinent 

i to mention here that CBI authority has investigated the 

matter and held some of the Railway officials guilty of some 

fraudulent appointment but, no such case has filed by CBI 

against the applicant. From the above, it is most surprising 

that the respondents have taken a plea that the applicant's 

appoi-ntment is also take one and hence termination order was 

issued. The respondents have not issued any notice or 

information before issuance of the said termination and 

abruptly terminated his service without offering him any 

opportunity of hearing. 

	

4.11. 	That 	the applicant begs to state that 	the 

respondents have acted illegally in terminating the service 

of the applicant. On the other hand the respondents have 

virtually casted stigma on the applicant without offering 

any reasonable opportunity of hearing. On this - score alone 

t  he impugned order of termination is liable to be set aside 

and quashed. 

	

4.12. 	That the applicant ventilating the grievances has 

been pursuing his matter before the concerned authority but 

-till date nothing has been done so far in this matter. The 

'applicant has been representing his matter before the 

concerned authority but nothing has come out in positive. 

6 



Having, 	no other alternative, 	the applicant has 	filed 	this 

Original Application praying for setting aside the order 	of 

termination 	with a further direction to reinstate him 	with 

full back wages. 

Copies 	of 	some 	of 	the 	representations 

preferred 	by 	the 	applicant 	are 	annexed 

herewith and marked as Annexure-6  colly. 

5. GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1. 	For 	that the action:/inaction on the part 	of 	t-he 

respondents 	in terminating the service of the applicant 	is 

illegal, 	arbitrary and same is violative of 	Principles -of 

Natural 	Justice. 

5.2. 	For that the applicant being appointed on 	regular 

basis 	after 	following 	the 	due 	process 	of 	Iaw, 	the 

respondents 	ought 	not to have terminated 	his 	service 	in 

such 	a manner and without following the law. The 	applicant 

being a holder of Civil post is entitled to a notice 	before 

his 	termination. 	But in the instant case 	the 	respondents 

have 	chosen not to issue any such notice as required 	under 

law 	and as such same is not sustainable in the eye 	of 	law 

and liable to be set aside and quashed. 

5.3. 	For 	that 	the impugned order of 	termination - has 

been 	issued 	as a measure of punishment basing 	on 	certain 

complaint and.as such same is not sustainable in the eye 	of 

law and liable to be set aside and quashed. 

7 



5.4. 	For that the impugned order of termination depicts 

total non application of mind by the respondents as the same 

has been issued only on the ground that no records 

pertaining to the service of the applicant could be found 

out in the office of the respondents and the person dealing 

with those official papers.has left the office without any 

information. On such a ground very essence of the impugned 

order is not sustainable and liable to be set aside and 

quashed. 

5.5. 	For that there being a judgement in favour of the 

applicant wherein a specific direction has been issued to 

look into the matter and as such the matter of the present 

applicant required to be considered more so when the CBI 

authority and Hon'ble Special Judge has given clearance 

regarding the mode of his appointment. 

5.6. 	For 	that 	in any view of the 	matter 	the 

action/inaction of the respondents are not sustainable in 

the eye of law and liable to set aside and quashed. 

~ The applicant craves leave of the Tribunal to 

advance more grounds both legal as well as factual at the 

time of hearing of the case. 

6.DETAILS OF REMEDIES  EXHAUSTED: 

That the applicant declares that he has exhausted 

all the remedies available to them and there is no 

alternative remedy available to him. 

7. MATTERS  NOT  PREVIOUSLY  FILED  OR PENDING  IN ANY  OTHER 

COURT: 



IV 

1 The applicant further declares;that he has not 

filed previously any application, writ petition or Suit 

regarding the grievances in respect of which this 

application is made before any other court or any other 

Bench of the Tribunal or any other authority nor any such 

application I  w rit petition or suit is pending before any of 

~ them. 

~ G. RELIEF  SOUGHT  FOR: 

Under the facts and circumstances stated above, 

~ the applicant. most respectfully prayed that the instant 

application be admitted records be called for and after 

hearing the parties on the cause or causes that may be shown 

and on perusal of records, be grant the following reliefs to 

the applicant:- 

8.1. 	To set aside and quash the impugned termination 

order dated 12.8.91 and to reinstate the applicant in the 

post of Khalasi with full back wages and seniority w.e.f. 

12.8.91. 

8.2. 	Cost of the application. 

9. INTERIM ORDER PRAYED FOR: 

Pending disposal of the application the applicant 

does not pray for any interim order at this stage. 

10. 	.................... 	............. a ........... 

11. PARTICULARS OF THE I.P.O.:  - 

I.P.O. No. (Y~ T z z 
Date 

Payable at 	Guwahati. 

12. ~LIST  OF,ENCLOSURES: 

As stated in the Index. 

9 



VERIFICATION 

1, Shri Manoranjan Roy, son of Late Jitendra 

Kr.Roy, aged about 45 years, resident of Railway 

Qtr.No.92/D l  Central Gotanagar, Maligaon, Guwahati-11, do 

hereby solemnly affirm and verify that the statements made 
I 

z,, 	-1,;3 12- i n p a r a g r a p h s 	 ...... a ... are 

true 	to 	my 	knowledge 	and 	those 	made 	in 

p a r a g r a p h s 7. T.-AaLfL'eq  aRl s ot4't-L  r~2-u e t o m y I e g a I 

advice an d the rest are my humble submission before the 

Hon'ble Tribunal. I have not suppressed any material facts 

of the case. 

And I sign on this the Verification on this 

the .~W. Nay of 	of 2001. 

JNUM R~7'~ ~-n  

Signature. 

10 
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QF , 

No.E/ 	 . Dated 8. 02 90 

From AEE 	 T*;I)EE/NF Rly 

Sub: 	Zagagement'of substitute M2alasi' (So) 

Ref t 

Application submitted by the gollowing 

staff for engageLaent'as substitute Mialasi.are sent 

for your kind  am& disposal please, 

(I ) Shri 14. R oy 

(2) 	S.Deyo 

pq 
Copy for intormatiou. tot- 

(I)Shri Monqranjan Royj ~ 	 They are advized to attend 
C/01. rheklarye. 	office on 23*02.90 along 

2)Shri s.Dev. 
vith original certificate. 

C/o Shri D.P. 
CPO Of fice. 

Sd/- 
8*2*90 

ot 
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J 

N.F.Rail 

EsIt.0rder  No 	ox 

In terms of 	i at./IA=ding Office 

Order No-E/227/1 dt. 20#02 q go Sri M=aranjan Roy 

(SC), s/K~uaashi is reported,to the olf Ic 

2.3-02-90 , and -since than pri'Roy has been wrking 

under Assistant Elect. L)*Jneer'jn oVice s  Guwahatl 

as Khal,4shi in scale at As-750-9,40-. in existing 

vacancy* 

This issue approv .ed by APO/GHY. 

No.E/227/1' 

COPY for information ana-  necessary act-ions- 

1 FA & CAO/DffJ-' 

2. Statf c,~werned# 
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N.F.Railway. 
NO.CSIPIGHVI 

From 	 Th 

Sub s 

Refs 

To whom it may goncern o  

Sri Monoranjan Roy claims to be a. 
railway employee in eleCtric4 - DePartm nt and'says 
th-at his . records ar24- pay , bills were maint ained,by 

Sri J-N-Miakhlari., OS 	Electrical -under APO/GHY. 
However t  Sri'Khakhlary bas been absenting for a 

C~ long time and the unders' igned has not been able to 
V~_ 

q'l/ locate any records regarding appointment t  Pay * etd, 
ofSri Roy q So there is no q4estion O:f XMdC1M Making 

1~0 
payment 

. In his favour at
.tais moment.Sri Roy is 

.-not Working now as far my inattuction. 

'Asstt* Personnel Qfficer. 

a411P 



ANNEXU* gE- 
CENTRAL A 911 1N1STRATIVE 1 RI BUNAL 	GLIWAIIATJ BCNCII. 

Oriqinal Application No-127 of 1992' 
I Date or Ordgr : ' This the 28tt, Day or MarC h,1 -9 95. 

Justice Shri M-G -Chaudh@ri WiCe—Chairman. 
Shri G * L oSang.lyine t  Member (Administrative) 

Shri Monoranjan Roy t  
son of late Jitendra Kumar Roy, ,  A (j r 	 %, tibout 37 years, 

of,  fj 
Central GotanaLjarj, Malic-ion, 
Guw@j-jati—j 1 

8y Advocate Shri H.Rahman, 	

Applicant, 

Versur, 

Union Of India 
represented by the General Manager, N . F - R ai l .wa y t M al ig ao n j  Guwah at i —1 
Gen ~ral Manager, 
N-F-Railway, M a l igoon,Guwahati-11 
DvLRailway Manager, (Personnel) 
N-F-Railway, Lumding. 

Divisional Electrical Enoin-o'er, 
N.F.Railuay, Lumding. 

Asstt.Electrical Engineer, 
N.F.Railway, Guwahati. 

Asstt.' Personnel Officer, 
N. 

I 
 F. .~Ailway, I 

'Guwahati, 
Respondents. 

By Adv.ocat .e, Shri B.K.SharT.a. 

0  R  0  E  R 
CHAUDHARI J 

The aPPlicant APP-1-iod For the Post of Khalasi 

(Group IV) and he was directed by the Ass istant Eiectrica . 'I 
Engineer p  Guwahati to the 

Of rice of the Di'visional 
Electrical Engineer p  Lumding for OP110 inting him as Khalasi., 
Accordingly he reported and w aw 

A appointed as Kh,-Pla s i. It 
is stated 'by 'Llic ' 	 - 

1-1 PPlicant that he submitted the aiemo 

Contd, 



d 1) y  t 11L~ (jiv i si(inn 	lac Lr i c'01 E n o i n (i c r 	i i 	iv u 	4 

0 r ti- I re  A!)6tt.C1i7, ctr- ic@l E 111.)  i (I  (-., 0  r 	V-1 ae at G,u u a 1) at i and 

a r-der- 'was handed i n 	c, h a n g d of the (bC.-W the fOrm 0. 1  Of f ice 

1tS.- 7/,cp -0 -9 4 0/-. '14 h i I u ov(.Jr to hill'. His zicale or pny W, 

working at the, office of Asstt.11 ectrical Engincer at 

Guuah 'ati he was being sent to work at 'Lumding office. 

According to him he has worked in this manner since the 
;6 

date of hi-, appointment j,e. 23,2.90 without any break, He~ 

was ho. wovor, instructed by the Asstt.Personnel Officer t  

Guwahati not to come to the orrice from 12.8.91. A , memo 

to that ~ erfect was issued to him on the same day i.e. 

12.6.91. He was not thereafter allowed to perform duty nor 

his pay 
11 
 bill was prepared or salary paid. Aggrieved by t he 

same- hc submill.ted an appeal to the appropriate authority 

but did not received--any reply. He has challenged the said 

action of the resporidents nat4lly of r duty f rain 12.8.91 in 

this application which was filed on 30.6.92. The applicant 

prays that the respondents be directed Vo allow him to 

continuo in service together with full bene,fit, of backwages- 

from the date of termination and to give him continuous 

m 	 'Isc5'' service benefit from the date of his appoint i ont. He -  a 

prays for quashing the order dated 12.8.91, ,. 

2. 	The application is resisted by the. resppnderit5 

The main contention of the respondents is that the applicant 

wa3 never ornployed as an employee of the Bailuay 

hdin i n i st ra ti u n nnd -ho. has niisroprosented Che facts i n' 

this application. 'It i's stated that t ~e app 
I 
 li c6nt had 

not crossed the channel of s6lection nor he was 'appointed 

contd***. 3/- 

0 



j  

wit h t he r ai lway, ;ljdmini st rat ion . T ho,  c laim of' 	Lho aliplicant 

t6at ., hchas­ wo .rked, with' the railways is based Upon for-. ~ ed' 

docurrients. In th at connection itt,,is stated that mAny cases 

of f raudulent appointments had come to surfacc L-eg ining 

Llith thc, case of one Sajal Kr. Deb (i..iho had filed O.A.174/67) 

and after investigating intothe matter one J.N.Khakh1ari 

an employee of -the railways has b(;-:L-n suspon-Jed and a 

disciplinary enquiry is started . a~. ,ainst- him on a grave 

suspicion of his involvement in the fraud. Mr B.K.Sharma 

now informs that the said person has since been compulsorily 

retired by way or punishmont. It is contended thpt the 

Annexures ~ roducod alongwith the application ar(i incomplete 

and they are denied. It is denied thaL any memo was issued 

or any formal order of appointinent was' issued to the 

applicant as alleged. The me-mo produced by the applicant 

Annexure-Y.  is a fraudulent document . It is also contended 

the record ]Ln the office of DRM(P), Luniding does not 

show.- that`the applicant had'worked under AEE at Gutiahati .  

as Khalasi. It is also contended that there. is no' approval , .. 

to the appointment of the applicant by the APO, Guijahati. 

It is contended that there is no record to sup ,,:!ort the 

fact that the applicant' worked as Khalasi in AEC #  Guuaha 

office. It is also contended, that there is no post of 

Khalasi in the office establishment Gf AEE. 

At Af)neXLjre-1 to the application i's a memo issued 

by Assistant Personnel Officer with tile statement 'To whom 

it may concern' states that although the applicant claims 

to be a railway - employee in Electrical department aQd 

"4/ — contd 

'Coe" 

i 



contd. . 

A 

4 

sayt> 01'aL.  nis rVC6rd3 and Pay hil Is are m* .a i n . t a I n cd b y 

J . N . K ha. k h 1 a r i v  Of rice Suporintendant (P),, Electrical department 

und-er APO p  Guuahati but the APO 'was no ~' ab" le 'to 1' ocl.at!e any 

r6cord regarding his pay bills and other documents etc, It 

is also mentioned that Shr.i- Khakhlari has -been ab.sent, f or 

a long time. This is also denied by the respondents. AC 

0 
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Annexure-2 to the aPPlication is. p,urported to be . a.- copy 

o f a letter issued by AEE to O[E q  N.F.Railwa.y ,, ~umding on 

the subjelct of engaq ~ rqent of substitute Kha.1 psi ; forwarding 

aj-.)plicati ~ rt purported' to be made for engagement as sub8tq-ute 

Khalasis with en endorsemlent again.,st the naQ!e Of the applicant 

in which he is advised to attend the office on.23.2.90 

alongwith original-certificates.!Thi s  is deni.ed by the 

respondents in Para 6 of the written statement . Annexure.-3 

t o  t"le VPlicaticin is Purported to be issued,in terms of 

DRM(P)Elect ../Lumding Of Fico pr&.ir No.[/ .227/1 ,  da 't ted. 20 .2 .90 	1 
stating ~hat the applicant reported to,the office on X 

23.2.90 and since then he.  has been workin,g .ynder , 	 ~AE E 

Guwahatj as Khalasi in t
.he scale of 1b. 750-950/— ' ir, an 

Existing vacancy. It is also stated that its issu e  is 

approved by ~PO/Guuahati. The aDDliCa'nt has rr1!nrj 4- k, s 

Annexure to su'ppo rt his ..c'ont ent ion that' h'a' was a ppol,ht ad , 

The respondents deny.in  Para 8 of the writteg statem ~ ept : ' 

having issued any such letter of order by'  any comp'ete. nt 

aut,iority and allege that it seems'to be a fraudulen -t 

document . The y  1130 state that the records do no ~ show 	e 

applicant to have been working under ACE t Gu1jahati n-or 

any approval of his appointment by.the APO,Guwahati., The 

respo.ndents have*produced copies of letters dated 30,1.92 



J 

;A 

a nd 31 .1 .92 -is An ncxur .ps to t h c Writ, en s', atemc nt . By t h e 

letter datcd 	1,.92 t he of ric P of APO,(*Juwa1l@ti (nade 

enquirie,s from DRMI(P )Luinding End asked ..him to f urni's'h infor- 

mation as to whethor the letter dated 20.2.90 was in fact 

issued, by DRM(P),Lumding's office, whcthcr ' t!ie applicant 

worked as substitute Khalasi. Division prior to in Lumding L 

23-2-90 and.  to sc,nd ,  such documents ir Firty as Liere a ,/ailable 

in support of the status of the applicant a's ~;ubstitute 

Khalasi. The 1(~ Iter date(j 31 .1.'.42 Jr, t!~*ie reply rrom the 

Divisional Personnel,O.Fricer t  Lumding to APO I  CUIJ811ati to 

the aforesaid letter, It is 3 -L ated in that letter that 

t 
I 
 here ua,s . no f 	

e . bearing No.E/227/1 maintained ill his 

oTfice and the applicant seems to have joined uith a 

forged docurnent. !jilllilar i ,iroriii,)tion was-giver) in rc-Spect 

of othcr W"PloYc,'es mentioned in that letter. out 	'ho s e of t 

..
other,pers .ons t he pqrsons mentioned at se I  rial No.4 and 5 

had also filed. O.As-in this Tribunal being O.A.36 9' 2 and 

. 4 7/92,respectively which have already been dismissed by us. 

The respondents have also annexed a letter addressed by 

AP0 9  Guwahat 
I  i dated 27.5.92 to the Assistant Labour 

CO(ilinissionor(CLntral),Gtit,jaiigti. It appears th@t the applicant 

had raised 
I  a dispute before the Assistant Labour 'C'01 nmi..ssioner 

in respect or his being allegedly put off from the duty. 

It was explained in the letter of APO that the aP'plication 

of the'aPplicant for engac-ement as substitute Khalasi was 

only forwarded,to DEE J)ut that no rile boarinq No.E/227/'1/290 

in connection With which the letter relied upon by the 

applicant 
A 

was maintained by the' office of DF?M(P)/I-umding 

and -consequently ttle conciliation proceedings ware requeated 

to be.  dropped . . 

CA 
contd... 6/- 
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T h e al) 1) 	c an,t 	1 o n o s to sithe'duled c-u3te . -cominunity. 

The fact that hc had @'pp I i cd 	enga0empnit as Khalasi i 

u I iiar i ~ v on r i ow Aiirii mi 	f,() t lit,  writLun 	 The. 

que, stion howu ,~lor, is u, -stAl-ic-r in pursuanice of that applic"ation, 

t-he a;--, p1icant was ractuaLly appointed or not ? -According 

to thr. respon- ,Junt!; he w ~is_ not 2o. appuinte.d tit all , . 

also their cose thatAhe aj)point,~ient order purport.ed-to, be 

produced by the applicant at Annexure-3 is.not genu i,he 

b e c a u s o there Lj;,is , no order paLsed by DIRM(P)Clect./LiJmding 

O,ff, fice bearincl No.E/227/h dated 20.2.90 as no such .' file 

W,as in existprice in that of fice. The applicant has however, 

not produced any order of aplointment. Same question arose P 

b~efore us in other petitions one of them being O.A'..33/92' 

which was dispo 5ed o r by us by o rder dated 10 .8 .94 The case 

of the applicant in that case was similar to thE"'Case.of 

the present applicant.' I t 	his' cont'ention that af-ter hii 

had submitted an F)Pl)lication to A[E he was directed to report 

,to duty and was enganed as Khalasi though no formal appointment 

,'Iet.ter was issued to him and he continued to work'as Khalasi 

and was being paid salary, However g "he was served with a 

notice to explain as to why his appointmen't%should-ndt be 

Cerminated because it had heen dine in a fraudu lent.. manner 

and it was not in accordance with the recruitment - rulefs 

~ The case of tne respon!jents in triat case was that the ver*y 

,.,entry of the appli ~ ant was not in . pursuance of an'Y order 

. or appipintment a,nd a case or fraud had surfaced and enqui'r,y_-'.' 

was being made in that connection. The appointment,  -of the --  

applicant (in that dase).thus.was not an' app *ointment and 

c on 	o o 

ate ,  
OC IA 

4 

N 

(I 
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the applicant had no locus st ~indi to seck rflief The relief 

sought, by :  t,hc' app,licant was simi lar namely q  that , the order, 

o r te rini fiat ion of his ser,tice be quashcd arid he be allowed 

to continue in service in t ~ie Post wherc he was Working. 

We have examined tile circumst ~:jnccs. of allened fraud as well 

as' the tillostion i!-~ to whct! ­li,.r tile ai)po i.fitment o f tvic applicant 

in that case could be regarded as void ab—initio not being 

valid at. the i 
I  nce I  pt,ion it . elf which did not creat any right 

in the applicant as was urged by Fir B.K.Sharma. We have 

noticed the r el,evant c -ase law on the point. I  We held that 

although havi 
I 
 ng regard to the various circumstances noted 

by us the applicont in that case may not be directly 

responsible for the illegality or irregularity in-the 

.-Opp-ointm- ent and could haie been, himself a victim of" -.frau8' 

on t he, part of 'some of ficors, since the termination of 

service. of th. e applicant was not.based.on ' the ground bf fraud 

it amounted only to termination simplicite,r. That was not a 

case where-we would be inclined to interfere. We therefore 

maint aip-ed the order of terminat ion and di smi ssed the 

applicationi The facts and circumstances and the points that 

arise in the instant case are simila,r and in fact the 

applicant appears to be one of those persons who were removed 

on similar ground at about the same time. The*decision in 

that case would squarly apply to the instant case. 

In tho in!3t;-,tnt cn.,3o tl i nro I - no order or tortilination 

as,  such. By Annexure-1 -to the application dated 12.8.91 

the respondents had refused to recognise the claim of the 

applicant to have been in their s eirvice, Assuming therefore 

contd 	8/-.. 

ittested 

t Advoca e. 



t h n t L Vie al lerjat, i tin o f t 1, e a p 1-.-j 	@n t L'Vi 0  t he' wris* "a  r.e I y. 

t 0 1 d Py thr A[- [ (P) not to come tb- t he .'or-f ice 'I t h , it' do gis not 

amount to passing an order of terminati -)n and he que St-  ion 

0 F it Lcin--- 'punitive in :hature does not arisp. This is a 

case Lj'here sounchody is claiming to be an employee-of -the 

Failways whereas the.,- - railuays deny that fact. There is no 

mat er i.al f rom which' t he c laim of the applicant that he 'h -as 

been a-railuay li ~ niployee can he upheld. All that the'documonts 

Produced and the tojerinunts made in the application would go ~ 

to rhow is Of)ly thot the i  applicant had made all application 

seel<ing an erriploymien't but there is no material to show that - 

that was accepted by the rosp.ondents by making an.appointment '  

in his ravour. Th ~ materi al p.rodu* ced by the applic.ant 
1~ 

does 

not appear to be genuine and there is no reason to'disbel*ieve 

the explOnation given-by the respondents ,  in the written 

st@tolr-ent. The Eipplicant has not denied the stz!tements made 

by the' respondents in the. uritten statement.At is -  thus 

difficult for us to hold that the applicant has been'  an* 

LI mPlOyc-c or re-.;pondents and has been illegplly prevent.( ~d 

from working so as, ~ to grant the relief ~ ' as_prayed by him 

In laddition to the material in the instant. c 1.1 -S 8 AS. "considucui 

above and in the 1,ight of t[ie order in O.' A.33/ ~ 2 ye ' ,  a re, 

inclined to dismir,6 the aPpliCation. 

-)n strenuously urged that,the applicant 6, 	Mr Rahm, 

has been made a victim by !;Ome officers or., the R a i lway.~ . 

for which he coonot be blamed and it is harsh'upon him t*o 

be deprived of '.the *  employment '-whick uaq the sourc- e of his 	J . 

livelihood and t fie Railways cannot deprive'him of the 

contd... 
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c-mi) I c, ymunt ru r -,,ri in ri lfli
~;c h ir - f u r t hoi r own of Fico rs , U e,  do 

appre-- iLite the r 0 rce or this submission an(j sympathise w itl l  

the applicant for his 
I 

Plight. However o  we find it diffic u lt 

tO CGHT01 tho respondents to treat him as t-~ c-ir UmPloyce in 
the aL~ sencc of any Yalid appointment. It is not therefore 

Po-'--" "J.c  to 	thU sullrir:, sion or Mr Rahman tf-, ~.-Jt On  order 

Ci 	 E,  
of reinStatOunt should Ut,  pa3secj. Vir Rai-Imall also 

~ ubmiLt d 

that thc rE , sl-.)onrJF-, nts may hold a proppr enquiry an'd give an 
Opportunity t.o the applic. ant to establish his innocence as 

the allegation of fraud would attach a blemish to him. We 

think thiqt what iqe propose to observe in the next paragraph 

Will  su ffice to nic- et the end of ju s ti ce . 

7. 	
We uould like to observe as folloLjs uith the hope 

that 

, 

the res 

, 

pondents will try to do the MaXiQlUrn "for the 

applicant in the licht Of thG-se observations in 

the applicant deserves sympathy to be s,hown. 	

as much as 

In our QJ)inion v  the whole tiling whavi ng developed 

in a. h,,aphazard manner and the ppssibility of' s o me amount of 
7- 

prejudice having been caused to the applica _pt  does not 
stan d Completely ruled out having regard to thp ci rcumgt ances 
interalia th at lie May not be directly responsible ror-the 

i'llegality or irre 
I gularity in the appointment and could 

have been himself 	victim or fraud on the part of, some 

officers, that rightly or wrongly he has worked with them 

and it has not as yet been proved in any proceeding or 

en 
. 
q 

 I 
 uiry t1la 

. 
t Ilo was a pjr t y to 

 the fraud the allegatio n  

of fraud contained in the 
- written statoment maY—n-01--come 

in the way of the applicant for beinq considered for 

appointment in ruture i-1) any regular post would be available 

contd,., 10/— 
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uJA h f he rc.­,3pond c?pt s and 'i F t I)c 	1. i r.an t wo  --j r d' b  c elini hle 

and 	c- s i.ri t. 	resc r ibed'!. and rj-~,qular  manner. In other' 

uords in considcring s -Lich applic'ation if and when occasi -on' 

arises it shall not . be thrown out merely on the ground that' 

there was an all.egation of fraud made again-,~ t him. Thi's'' 

clarification will enable the applicant to m@ke ' a representation 

if it would be permissi .ble in law 'to the competent authorities ' , 

Or th(. R . ai lw@ys 

to 

consider gi ving him an on. plo yment o *n-. 
Symppthetic gr0LJ 	HCLJCVe~ r, we make it clear 

obGe ry .ntions above shall n Lot b e 'c onstrUed as clothin the 0~ a 0 	
a s 

applicant with any rioht,Of employment  with th RailWays o  

Likewise the respondents .  Wil ~ be at libe~ rty to initi. 'ate any 

criminal Jor departmental proceedings relating to t
~ e alleged '  

fraud ;:jqriinst thc, applicant and further that this judgment 

shall not in @ny mo,inor come ill thO way Of tho C131 enquiry 

which appears to be initiated. So ' ~.~ lso.in the event of he 

being considered for any appoint ~ment.. berore  an'y finding or 

fraud against him at an enquiry is reac. hed an .d if such'  a 

finding is made thereafter $  the - respondents will be 'at - liberty 
to take suc'h steps f '  or t.ermination.  Of t,he, se .r4ice of the 

applicant as may be open to them in'accordance With * ,the law. 
9. 	In the re . s u I t 0  the applic ~ ation is dismissed. No 
order as to co s t s . 

3d/.  VICE CHAIR ~!Ar4 

Sd1,MEtVB1!i (ADM~ 



ANNExURE, .5, 
C11 A M_G  4 	1!  C E F 

Ile* 	W/ACDjt111LLCtC At 01yo Cistrict 	
M%V` -barge Shoat It. 	 219 	pzte 

-ition 	
~C.31(A)/93";Cr t @ 	31/12/93 S(URCa F Ir -,t Information report :o. 

Ino aderess P. occupatiom of. 
~Tplalnint 	fnfcrmant. - - - - - - - - - - - 

iame & address of * 	rza4t" r. aedresses Prc;erty(1nc1ue!rq La=es l adftesses ~harq" or.infc.r-at ,  
accd. peroam tent cf accd. persons w9a;<ms found with of witnes:;os -offence,  ard circurt 
up for trial. not sent I; ,% for particc%;lars) of to(*' WIth I'Z, 	in a-.,  c 

trial. t~h-cthar 	ze:vro. rAen ~ tly --ce un!e.-  vhtt ree! 
J cr ret 	-.:vhct2 fourA and 	I In C6stcdo, 	Cn bail or I'  '-r'lte 	 .tlo th arresta-3, lnclj- 	 or  fa.vard ed 

eiargod, 

ding abs: rylelm 	to 'jagistrate. 

_L;_n__j;Jtr_ 	"Mida-M4 - - - - - - - - - - - - 	-,,;- - --I - - - 	L,% s 	Lst 	 W Tat7  
tme then Cis 	

jer 
osed 	 onci"ad; .. frntxed. 

Vill 	t4algurl, 
P.S. W81gurip 	Ok, 
risti- Darrang (msmm). 

(Cn bell) 
2.Sri Krishna rr. ras p  
the t"a 1 1-4 .Clark under 

TH/' Val igoon. 
(tot arrested) 

Sri Rawatl ras 
-~-7uSrl t agen E~ VUI , -  Pub-Allpals. 
.P.C._: ittamneog 
r.S. 	Ports ca&,Zjsti_narpot.j(i61aM) 
(Arrested. rcw on bail) 

'4.Srl Sunil Ptaletkare 
5/9 Lt, Abani - Mclakar, 
pamtk N*A colony(roar V.C. Store)* 
CA.Wzhdtl,Ar,p tic.Om3r- 
(Azz*jt*d,, ncw en ball) 

5 Sri 71thiram laJI-anshl 
S.YO Lt. rob ran ii.,V -sM4. 
Vills- I-okuchi rargsone 
P.O.a- r'mrskohaza 
P.So s- Komm1purgBisti. KAWUP(tessm). 

Cal l 
.r 	C. 	I- open Zz 	 1=_." 

Cb Onr Suriii -68s,pamd-r4or 
Sto"),cv0shati. 

lAcrgsted o 	en b&U) mm 

7.Srl.31be Prased A63 1 6nehle 
Slrj  Sri Qjjjr.xr*g Itapa-hi - 

saripaxsep-C- 1-  

so;. ji~4 an hall)" 	 2/ Print 	 Corld.w.. 

X 
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Tha b,,I.f fact of the case as allsped In tho 17111 11 that while Lri Jitendra Khaidilarl rxisted " f-jr- irtir An ,  
o'ffic4.3(jpdL,(PwsoMvlj (W/P),I :.F. Illy, Cu"ahati. 1,rrJer Asatt. Personnel offleer(AM) N.F. Illy, Gu-nahati during V ,  

~ r 1990-91 enterad into a crininal cons piracy zidth Sri Kr!shna Ius;xr VrA O  the then fWad clerk under LV'/U`/1I.-/II.F. Ill-
Igeon ald-In purstianct atersof issued/got i ,.su*d fak* and forged a,,pmitftcent/;;ostfnq ce.ars In faw -ur ef 14 not 
.ore. 4r4 el~o uansf,ox letter to them ard thereafter thost parsons got a, ,,>oW.*d as khalesi in Electrlc; ~! taptt. e-
;tr*rqth ofievch take *M forged dcatio"nts. 

Dainq 'IrNestigation it h as revealed that a panel list of selected candidate" for appointment In Cxou;)-V 
ir~cry tx44; ~tht electrical departemnt in Panda,bialigson,Ckiw"ti during the period from June $ 99 amards %'(;;3 prapp.-  
tile RallwAy (4tpu-tzent approved by C-PO )n 31/b/09 and no zandidatee for anpointr3ont in electric*l eapartment was 
.)r to Ju.",J%O. The appointment in Oroup'D O  catoc 	 -oft was arrv)ged from the offica of tho ;cry in electrical d9partn 
'.t. Pqrtonnq ~ afficar(APO),'..E. Aly. C-ijahati. 

. 	I I 	
r. InTestipation has rovealed that sri Jitandra Khaklarl the then office St ,ot. ir  0/0 the AM 

COMAUO?Z~Iwlth 5 pirvon:s had ispued the follordrr;j 5 Nos. fake posting ort!Qrs In favour of thier nanes as tinder. 

Letter tq.4/33/2 M. 1.2/3/91 issued to S11F/1NC,Qiy in favour of rarl I-atul Dorgohnin t%s khalasi fr-il- 
Letter t~~..)/~27/1 -1td. 12/11/90 issued to Sr.LFA:.F. lilt, i'odu in favour of Sri i;konkar C4wsls as 1inlirai, fnr, 

Letter 	dtd. 15/3/91 issued to Electrical For"r./UpPandu in favour of tirl 14ranjen Blarivs(SC) as 
tast fr=!J'?Ar#ahatI. 
Letter t44/20~h dte.. 27/3/91 issued to -%LX1trm Uivishati In favour of iri 11anjit -'athak as Fhala?i from AN O C, 

Letter I,WV7/1  dtd. 13/11/90 iss(!od to W/EPK ~'P) t ln favour of ~;rl Swapon Fx. L-as as Vhalasi(Powor) from M-tt. 
:t. Ergg, atlhgti, All the abc-va ~, cntl.r - ned lattors; %4vro p - aparod ind signed by -'-ri J. Mvkhlari tile thrn 

5rI1lF.;-.hl7'rI had also lrsue" V - 0 following faho posting ov!ers in ccnnsiv: ,rk' ~,  vilth the versim-.3 ccr-c-rnod 
nr of tho%elvot with the qcnvino nicilature of :;ri L. ,- Pan , -, ,  tile thm 	F'1/','U%-:12ti 83 U1:dV'*S1 

1--,tt. or&, of 19% undor ene.st'io.E/',',!3/2 r'td. li/12/90 signed on 1011215C. in fpv-mr of Sri Yat.-n 
p(*totvr.d-,-r 

( : -%tt.. orer I o-.1  c:f 	uneer ltte'rt. 	 10/l/91 r.Ji)nod cn 	? 91 ~ n favcur of -rl Ub: rrivizid (infl ,  
:IlAlasi. pc ~ted ' c~ ltkr ~Ir. U./AC/uty. 

C-;tt. nxdr 	95 of 1990 under Endst. ;.o.E/203/2 c4 td. -11-nO in f.jvo..r of Liri Aome3h i'll, all rhalAsi , posted s-M ,  

Lotts: No, "'fh~IW2 dtd. ~,O/IC/90 Wuad in favour of Sri Titzir--i ~ Iajbantihi as rholaSi ae;reis t`e-S6F/I'jT-e1j n  .4,  
-.0d 0 	~0. 

Letter 1.o.j 1117/). dt d. 10/:,/90 In favr-ur of Sri )lab-'-,dra Ch. Ulsvzas at t1holasi neJ,'roszaJ to LX/C-d"wi- ~ aLl s.tVnQd t! 
1 90 

L a t t cv Va.;:, 
-/' 227/~/95 Otd.ioA9-i-qo adt!rossed to rap/ary in Oxx favatir of i;u.,al Serker a-i M alast, rested uneer 

iz'n 

1, 4t t V. ~5/7?7/1 dtd, 16/22-LO-)O in favour of '~unll I0.6lakor(SC) as Iltalas I posted toWer CC//V'*j . 

Irlit-Olgation has re"alad that two a -pointmon't lot t Qrs w9xe issued by L;rl Z. RiuldilAri ' In '  fz-vour of Sri 

SV~-,Swker Cow-ala(SC) vide letter !*. Z/2ZT/1 dtd. 12ILilgo and letter Io. Ejzzr/,L-l69 o -Lu.. 1% 1, fis 1-01j ,  

- kcd undor ~~/CPK and SEF/PEO respectively undz! t ~s gcnuine signature of Sri 3.P. Chaki. tile then Asstt ~ -  Lloctx ~c~ -  

In"r, V.F,, r-1y. ftligoon. Va"ovor Sri rhalari, tho then had k~ sued another fake posting order E-At. 
lo oj ' 1991 , under Endst. NO.B/203/2 dtd. 29/1/91 in favour of 3ri flampail Dais as k3-aIosiN-ihcwIn'3 SrI i;am -ntl 

Was Working uMar EF/IWAV atid directed to report to 1!C/N.U. under the gamine signature of Sri llalqdhar Cos v  the 

Investif,,ition h,,3 revealed that all 13 nos. persons mentioned above had 
I 
 joined In their re-spOctive rinceil rf 

ting and cont1mod their services till 12/2/92 on the strength of the said take 6npointmonthostlng orders mett inv 

VO. Most of thip Kilslairls wwo shom as speared from other deptt/units as por.rieforence given in their ze ,%pective 

, a postiM oida.-a. 

Lbnte...4/ 
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­-eV1?3tignti..n further rovo.11,M th-It on boinq dchblted Sri C~ '33W8. tile then i'W01tj:fj1c.­j I the ?~ -)nth 'C f m0-C`Q & thorough vn, jtJvy abolit the fOnuillones, of their appoirment /PoItIng crders and uIttm.tte17 It 
Wm* '?'O&.4sd that the ar ~olntmont : of v~Jp3ti*;J3 :o. I"I"AlWi 2l we::8 nl)t gonuino but fake ore. Accordincily. -ihw c.- o U&;M WOrG sarytyl ~ ,n then for to=ml -  trtiejn vide lett,_7 !b. C,:, 	

M/I all (:,e. 	
WW 

t6z-_4 r*t-icn of ';n- 

	

v I ces  vio 	 L/9/91 QUf d!t1n, .1y lj ~.,  ;-0  is"v Md 110::Ived en th en. Vleill letter 	 all ete. If'/1/9; are In. /2 .-7/1/Pt_jI-170-A77 all e ,tr% 12 /42  / 9 2 C. ic. E/227 A/Pt--ll/16:,-lG9 all et,4. 11/12/-2-92 respectively. 	

.0 
onquirY was ccndt~ ctod aqalr ~ t ~;ri Jitandra Makhal.-xl the then 	 1"T I under the Frit 	I. f f L C,,r7  Sri A- 3 a1k1a,th,1  then AM/' /%I.G. I urlrc) WmLty Bri Jitenera M*M)Arl %vl, ~s fourd quilty er d pc.,-. Illy  

fXCT $ 11rVics woo amarene t: , 	 Ci cr,-.)T)V1- 
lea ordar.lo. .19(,~)/325( ~)) e 	

Vhlrrl ty thj thon Sr. i1vi-qLarni Pvr ,;crncj . !. ;7/12/93 with le:ree~ l ato 0~ f oct 

	

t 	I 
'gaticn relrealcd tila,t 

. 

the rr.ma cf tho 	
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ANNEXURIE- 
To, 
Th& General Manager, 

I'F. Railway/MaliFaon 

s service as Electrical Khalashi or 
Sub 	Prayer for re - instatement i 

any.  Group D post in scale Rs. 750 - 940/- 

F 

With due r(-.sT)ect I beg to draw your kind all.cMilon for untler 

mentioned few lines. 

That Sir, I was appointed as Electrical Khalashi. in scale Rs. 750 

- 940/- under AEE/Guwahati vide letter No, E/227/1 dt. 20.02.1990 

That Sir, I W 'a S terminated from service with ef fect from 

12.08.1991 after working satisfactorily from the date of joining. 

That Sir, against above termination I seek justice in Honourable 

"CAT" vide application No. OA-127 of 1992. 

That Sir, the, Hon'ble "CAT" has delivered 'the judgement on 

28.09.1.995 and passed the following order 

The charges of froud has not proved against me. 

1 shall not be thrawn ou -4-  merely on the ground of al.lipa'tion of 

froud made against me prior to termination of mv service. 

it would I.; P, permissible in law to consid6r giving me an 

employment on sympathetic and humanitarian ground*. 

That Sir, considering above all facts I request your honour to 

provide me in any group IDI service in any departmen.t in any place 

under vour control so that a poor family may survive fasting. 

Sir, once. again I request you to go in to the case sympathetically 

and passed your valuable order infavour of undersigned for which act I and 

my family members will remain grateful to you for ever, 

With regards, 

Yours faithfully, 

Dated, Maligaon, 	 Rly, Or. No. - 92/D 
The 244g.1995. 	 Central Gotanagar, 

Maligoon, Guwahati 	11. 
ENCLOSE COPIES ARF 

Oripinal Order of DIRM (P) /Elect/ 1, MG. 
bearing No. E/227/1 .  dt. 20.02.1.990. 

AEE/GHY's letter addressed to DEE/LMG 
bearing No. E/2-27/1. dt. 08.01.1990. 

Two 2nd. Class duty pass No. 687709 6 
685467 issued by AEE/GHY 6 OS/GHY in 
favour of me. 

4 . 	Letter bearing No. CS/P/GHY/1 dt. 12.08.1991 Is'sued by APO/GHY.' 
With best repards, 	 Yours faithfully, 

C- MA'NORAN,7AN ROY 

.... . .... .. 
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Annexure:76,L  colly. 

To 

	

	
Date: 27.3.2001. 

The General Manager 

N.F.Rai lway 

Maligaon, Guwahati-11. 

i ~ Sub..* Prayer for reinstatement in service as Electrical 

Khalasi. 

iRef.: My representation dated 19.5.2000, 22.12.95 etc. 

With due respect I beg to say the following lines 

~ for your valuable favour. 

That, 	Sir s  I got my first 	appointment 	as 

Electrical Khalasi in scale Rs.750-940/- under AEE/Ghy vide 

dated 20.2.90. ~ order No.E/227/1 

That Sir, on 12.8.91, 1 was terminated from 

,tservice. I seek justice from Hon'ble Central Administrative 

Guwahati vide OA No.127/92. On 28.9.95 Central 

. ~ Administrative Tribunal, Guwahati Bench passed the judgement 

Ifor consideration of my case. 

That Sir, in CBI Charge-Sheet my name was not 

~ there. Also my name was absent in the order of the Special 

"Judge, Assam. I am an innocent employee of Railway and my 

poor family is now living without food. 

That Sir, once again I earnestly request you to 

iconsider my case and 	I shall remain grateful to you J 
'forever. 

Thanking you. 

Your's faithfully 

(Monoranjan Roy) 
Railway Qtr.No.92/D 
Central Gotanagar, 

Maligaon,Ghy-11. 

1117, ror,061  
C066 


